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Date of order : 10.07.1997

O.hL10. 210/97

GULAB CHAID MEEIA, 5/0 SHRI B.L.MEENA,WRKING AS
SO UNDER DYLCHIEF ENGINEER (C) , MRTHERN RAIIKAY,
BIKAKBE R /0 (.180.164-D, NEW RA ITWAYCOLONY, BIKAMER ,

ee « Applicant
Vs

1, USION OF IiDIA TR CUGH GENERAL MAKAGER , NQRTHERK
EA IL-AY, BAR (DA HOUSE, HEW DEILHI,

2. FINANCIAL ADVIS(R AMND CHIEF ACCOUNTS COFF ICER.,
'NCRTHEZR N RAILNAY, BAR DA HOUSE ,‘ NEW DELHT,

3. DYLHIER EXGINEER (C) , NRTHER W RA ILKAY, BIXARER .

4. DIVISICRAL ACCOUNDS OFF ICER, NQRTHER N RAILVAY,
' BIFAKNER .

5. WRKS ACCOUNTS COFF ICER,WRKSHOP, WORTHER N RA ILWAY ,

BIRKANBR
ees Respondents
For the Applicant i | HMr, Y.X,Sharma, Adgvocate.
C R AM

THE HON'BIE MR «4.KJISRA,
JW KIAL MEMEER

BY THE COWRTs

The applicant Shri Gulab Chand Meena,who
is working in the office of Divisional Accounts Offic;‘er,
Northern Railway,Bikaner, has filed this O.A. with
the prayer that transfer orc”iér, é;-mnex.f-\-‘l, e quashed
anfi the respondents be directed to post the applicant

back in the office Of respondent No, 4.
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2 I have heard the learned counsel for applicant
and gone through the record. "
3. .It appears that the applicant has made a
representation kAnnex.Am4) tbvthé ?oncerned authorit ies
against the transfer order (Amex.A-1), which he has sought
tobe quashed. This representation was made by the appliéant
on 13.6.1997« 1In my oOpinion, the applicant has approached’
this Tribunal before lapse of a reasonable tiwe in which
the authorities concerned could have diSpOSEﬂ;Of' his
representation. The applicant has stated thaé due tO un-
curable disease oOf his wmother, he 1is not inva posiﬁiOn to
carry-out Ehe transfer order. But applicant has not named
the disease by which his mother is éuffe#ing. Ir also
appears that the applicant has been spared by respondemnt
NO.4 on. 24.6.53 vide Amnex.5=3 to carry-out the transfer,

therefore, there is noO guestion of staying the operation

of transfer order. However, since the representation Of

the applicant is pending with the authorities, a direction

is required to be issued to the concerned authorities
for considering the representation of the applicant on

merits.

4. ' The O.A. is,therefore, disposed of at the stage

of admission with a direction to the respondeﬁt NOo.2Z to

decide the representation of the applivant dated 13.6.97

(Annex.A-4) by a speaking order within a- perlod Or one
receipt of -

month from the date of/fa copy Of the order. A COp_y' of

this Order alonhwith a copy of the Q% be 'sént to respondent

No, 2 by registered post for compliance,

5. If the applicant is aggrieved by tpe order of
the respondent WNo,2 in this connection, he may approach

the Tribunal if so advised,

Q\,v,;
( £ e Wbl ISRA )
Jud icia lMember
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